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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

OANO. 577 OF 2025

IN THE MATTER OF:

Jeevan Singh ... Applicant

Versus

State of Uttarakhand & Ors. ... Respondents

ADDITIONAL STATUS REPORT ON BEHALF OF NAGAR PANCHYAT ,

BANBASA

1. That the present additional status report is being filed on behalf of the Nagar

Panchayat, Banbasa, District Champawat, Uttarakhand (hereinafter referred
to as “the Respondent/Nagar Panchayat”) in response to the
proceedings/application pending before this Hon’ble Tribunal concerning the
alleged dumping of garbage/solid waste on canal land (hereinafter referred to

as “Canal Land”) belonging to the Sharda Nahar (Sharda Canal), Bareilly.

. That it is submitted that the Assistant Engineer, First Sub-Division, Banbasa

Head Works Division, Sharda Canal, Bareilly, had issued a communication
bearing reference to the letter of the Nagar Panchayat Banbasa bearing Letter
dated 15.04.2026, wherein the Nagar Panchayat had sought

a certificate/confirmation regarding:

I. The complete disposal/clearance of garbage that had previously
been dumped on the Canal Land by Nagar Panchayat Banbasa;

and
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1.  Confirmation that no garbage is currently being dumped on the

Canal Land by Nagar Panchayat Banbasa.
The letter dated 15.04.2026 is annexed herein as Annexure- A1.

5. That in response to the aforesaid letter, the Assistant Engineer, First Sub-
Division, Banbasa Head Works Division, Sharda Canal, Bareilly, vide his
official communication dated 08/05/2026, has duly certified and confirmed
the following:

I. That the garbage previously dumped by Nagar Panchayat
Banbasa on the Canal Land has been completely disposed of and
cleared; and

Ii.  That presently, no garbage is being dumped by Nagar Panchayat

Banbasa on the Canal Land.
The letter No. 438 dated 08.05.2026 1s annexed herein as Annexure- A2.

6. That Nagar Panchayat Banbasa has fully complied with its obligations and has
taken concrete steps to ensure that the Canal Land is free from any
garbage/solid waste dumped by it. The previously dumped garbage has been
completely removed and disposed of from the Canal Land, and the area has
been cleared. Further, Nagar Panchayat Banbasa has ceased all dumping
activities on the Canal Land and has ensured that no further dumping takes

place on the said land.

6. That the Respondent submits that the Nagar Panchayat Banbasa is fully
conscious of its obligations under environmental laws and is committed to
ensuring that Canal Land and surrounding areas are not subjected to any

illegal dumping of solid waste or garbage.
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7. That further Nagar Panchayat, Banbasa shall remain duty bound by any

direction or order by this Hon’ble Tribunal as and when directed.

FR GAAT

T () |
Deep Chandra
Executive Officer

Nagar Panchayat Banbasa

Through Counsel
Jim b
ATIKA SINGH
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Email: atikasingh75@gmail.com
M. No. 8210213470
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